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NO. 4; OF 1976 

[30th March., 19'76.1 

An Act to amend the Contempt of Courts Act, 1971- 

BE it  enacted by Phrliafnent in the Twenty-seventh &ar of the 
, , Republic of Zndia as follows:-' 

1. ~ d i s  Act may be called the Contempt of Courts (Amendment) Short 
Act, 1976. title. 

70 of 1971. 2. In the Conterqt of Courts Act, 1971, in section 15, in  sub- Amend- 
section (1) ,- ment of 

section 15. 
(i) in clause (b) ,  the word "or" shall be inserted a t  the end; , 

( 1 2 )  a$ter clause (b) as so amended, the fo1lowin~'cla~sk shall 
be inserted, naniely:- 

- 

" ( c )  in relatian to the High Court Tor thk Union territory 
of Delhi, such Law Officer as the Central Government may, by 
notification in the Official Gazette, specify in this behalf, or any 

- other person, with the consent in writing of such Law Officer.". 


